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. Hon'ble MNr,U.C.S., V.C.
W

Hon'Wlas Mr A, B.Gorthi, A.M.
Dated: 3.7.1991.

Aimit,

Issue notice to resnondents to file C.A.
within four wezks to which ths a-wlicant may
file ReA. within 2 we2ks thereaftar,

List this case »n 26.8.91 bafore D.R.
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24/1/95

©.A.No.189/30 \ Ky\\,

Hon.Mr.Justice B.C.Saksena, V.C.
Hon.Mr. V.K, Seth, A.M. ‘

Heard srkri A.Moin, Advocate, orief-holder
of Shri Sanjay Srivastava, learned counsel fcr the
applicant and sShri 3.K. Shuklé, learned counsel
for the respondents. Judgment dictated in th=

open Court.

LG ‘ ‘?z«)’/

A.M. V.Ce.




ENTRAL ADMINISTRATIVE TRIBUNAL,
LUCKNOW BENCH

LUCKNOW.

Today, the 24th day of January,1935.

HON'BLE MR,JUSTICE B.C.SAKSENA,VICE-CHAIRMAK,
HON'BLE MR. V. K. SETH, MEMBER (ADMINISTRATIVE)

P.C. Goel,

aged about 63 years,

son of Shri R.C.Goel,
resident of Bhardwaj
Colony, Nr.Rly.Crossing,
(Roadways) Shahjahanpur.

BY ADVOCATE SHRI A. MOIN

1. Union of India
through Secretary,
Personnel & Administrative
Reforms (Ministry of
Home Affairs),
New Delhi.

2. The Chairman,
Railway Board,
New Delhi.

3. The General Manager,
Northern Railways,
Baroda House,

New Delhi,

4. The Divisional Manager,
Northern Railways,
Moradabad, U.LP.

BY ADVOCATE SHRI B,K. SHUKLA.

ORDER

[ 1]
e
e
-
[ ]

Applicant

Vs.

Respondents.

(Oral).

We have heard Shri A. Moin, Advocate,brief-rolder of

shri Sanjay Srivastava, learned counsel for tha applicant.and

The

Shri B.K, Shukla, learnad counsel for ths responients.

applicant, through this C.A., tas challenged the validity

of a letter dated 31-3-1982 issued by the Ministry of Home

Affairs to the Secretaries to tre Sovernment of all the

States.
\ﬂS

.l..z

The said letter provides that in consultation with

\

Ve
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State Government it has been decided that proporticnate

pensionary liability in respect of the temporary sesrvice

rendéred under the Central Government and State Government
to the extent such service would have éualified for grant
of pension under the rules of respecti&e Government

will be shared by thke Governments concérned on the
service share basis. The applicant, prior to his service
in Northern Railway, bhas works1 during the period 1-6-46

to 1-6-56 under the Executive Engineer, Public wWorks
Department (U.P.). In the Counter Affidavit it has been
indicated that the service rendered byjthé applicant

in U.P.F.W.D. was against a work charge post and the same,
under tre rules of the State Government, did not qualify

for pensionary benefits. 1In paragraph 4.4. of the C.A.
reliance has been made oﬁ letter dated 26-5-88 issued

by Executive Engineer, P.W.D., Bareilly,}bringing out

this position. 1In the R.A. this averment has not been

controverted by the applicant. That being so, since the

period of service rendered by the applicant in the U.P.
P.W.D. was in a non-pensionary estaplishment and did not
qualify for pension, the said period bas richtly not been
counted for the purpose of grant of pensionary benefits.
As far as thz challenge to the provision".restricting

the period to be counted, if it was admissible for
pensionary benefits on the ground of being violative of
Articles 14 & 16 of the Constitution, we find that the said
contention is wholly untenable. The provisions of the
letter are uniformly applicable to all concerned. No

case o©f discrimination is made out and the challenge to

the order fails. No otber point has been'' raised. The
O.A. is dismissed summarily. In the facts ani circumstances

of the case trere will e no order as to costse.

NN T fehdoe

MEMBER(A) VICE-CHAIRMAN.

L
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Baroda House,Nev Belhi.

on of Pansionary 11addlsdy in respect of tempordé¥
i EelE orbd undsr, the . wgar znu?i State Govied:-

'-!-‘- ‘_' o

, d«f .  :_:" e B PR
Ratsd 510 1983 On tha aove sub:' o
infemation end necessary actions °

DA/aboves
Copy %o
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Copy »f Ra.nway oaid

TiT

The Becmwul to the
Govieof all 55 %
Finance Dept vt.or :amu and uduur and Kagalemd

T Subt~ A8 abov
I a» direoted to
ny in consultation wif
£} g, raeceiprocal bast
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I 3 in respect of temporary. service rendered under the
| %ﬁg?i’gy Gov t*ggagg -Bt%té'(}og,t.' 5: Yo ﬂ:ref-'ongnt “s\ob. sarvice would
‘haves TV 7 8@ 3t 0. ., t'i-: - "wmﬁ‘éa‘;ﬁgﬁgeﬁgi{?é iggsidn Mhdggntz;g
oL A48 8P ¢ +fovtd V1N 'ba sh arelt tiy Thio. Govisy.concer- -
- !zﬁ:%l‘?gg ‘2‘783‘%%&5%@; bgf%a; {80}, thatt the aoqu’:%;::{gnguw‘ z ggga, o
'she -benafits ofi copnting) thepdr .qualifyibg  Sefviteiboth;uhdes: o
Lcentr'al; Govts: and-thi, stite ,‘%{%ﬂ@am}:'%fgfs geﬂsﬁoﬁ:{byj,me-
iopvte “fromt where thay pveniuallyiretires Th’ gratul yaa«irah{ﬁ,af O
' ‘&rﬁgent‘;eﬁﬁd giTdr temporary. serrice under the
1,however, have to be refunded by f

42 prantral or State- 6overment wil
nim tc tha Goverrment conderneds

\} 2 The Govermment 'servranté 'éia:!inin‘g&thea!@ benefit of combined

sexrvice in tdms of the above deddsion are likely to fall into one
of the follovwing catoporeis:- .

(1) Those who have been:-retrenched from the service of .
Cenriral/Stats Governments .sacuved on, their own employment .
uhder State/C §gtralﬁ;, Govte oithet .with or vihtiout interw -
ruption ‘between the dabe-of. retrénchment and'dute ‘of iaw, ¢
appointments; - .0 oL : B -

‘n (2) Thoso o wiile holding temporary posts under Cebtral/
State Covermment s apply-+for, posts uader State/Cyntral
vl anely/with, proger, permlssion.of .o

Govte : through . prop th
the yluindstrauivamithoettyabontetnad &t | e kv, L0
T Ay gy Al 5 4 e N R N A AN Y, SRSt
R . A w{'.‘;‘:hl"- NN R VPSS 1 ’rﬁﬁ A T A AL
~:(3} Itoss Wr0-w1ile/holdiirg. S Y '_j;\Tﬁde';i;;_éeﬁﬁpd'L/
. . st ate"ﬂovérm'en%s':gpplﬁ,jtor%sts;under‘ state/Centtral
. Goviw thxough. proper, eidnel /with - proper pemilsR®ioniof
Yoot tha administrative duthority.¢oncernedy and'resipn.
o tha;tr-‘/pi'eviouspo.sts,,tds Join thre'new appointment under .
State/C¥ntral -Govermenfsy.. . - o
. POE . . S v .

~iig banafit may-be allowed tothe.Govts servanis categor-’
133 (1) und (2)¢8@boves Wiera an‘employee in.dategory(2) ¥ reqiired .
for:adninlstrative. reasons for:satisfying a technical .re irement,
toténder resignation from the temporary gost.héld by i bafore -7
Joining tho new’appointmént, a certificate to the effect ‘that such
resiziution had. been tehdarad for aduministrative reasons urnd/or :
to satiufy a technical requiremert, to Joinf§ with proper pemiissio
the nuow posts,nay be issued by-the autuority aceepting- theresignation
A Tacord of}.‘:is certificate may dlso be made in his service.bock

.‘. .
£

i undes propar attestation to enshle him to gt this benefit at the

tiiie cr rotl rements Government servants in category.(3) will
obvioudy, not be entitled to cdlt thelr previous serviec for
pensions .

3¢ Tie above arra ngement will not spply to the anployec 62 the

/A .
Y, ‘
DY

goverimonts of Jauo & Kashmir‘ and Nagsal «nde

4s rhesa orders come into force with effeet from the date of issue
and cusos of 1l suca Goverament sewvants retiyxilgs onh this date

<7 and shoroattor will bd reguluted acco.idingly.
- d - ‘ >
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: The-Divl.Rli.Manager, -
N,Ble Moradabaé
8ir,

: _Sub;- Counting of service.rez;dered inU.Psy P.W.D

B&R Branch for the purpose of Pe sionerys-mm

Respectfully I beg to state as under:-

That before my appointment as S.0.M on 5,6,66
at Barellly under AENBE, I was employed as W/ Supervisor -
under Provincial Division, UeP.y P,W.D, B&R Branch, g

- Bareilly and worked there as such.from §.6.46 to 30,5.56.
It being a Goverment service, the same may kindly be
counted for Pensionery and other retirement benefits

in terms of Notification issued by the Railway Board.

t of my statexent, T am enclosing herewith -
oples.of..the requisiis £s and Certifieates
tsen time e

* The neéassary verification of my séivica put 1h-»7
P.W.D Depertment of U,P.Govermment may kindly te got
verified from the anthorities concerned by obtaining
Service Records etc. This will help in my retirement
benefits, - . :

-

»

Yours faithfully,

Cehyod .

: 12]%3Y
DA/ Photostat copies _ ( PeC.GoOl) \

of four letters. : I.0,wW(Pl aming),

. . Moradabad
P : D.ReM Office/NERly
'“11\" W \\.\\ ’C'
W~ r ' | :‘\{f:»
AVAR
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Inh ¢ fore, it ic wosl s.rnaofully p:rayed tlhac

tris ron'ule wurt may be jleas:d Lo alloy this
agplicacion and peraic the app.izant to inmr.c mate

tte enzncuent menticnsd above in the cleim L-ticion

Luciknoy

drt o T. 1. 1951, ~ titionzr
Jlzga-nt,

I, the sbove naizd cleimant-p:tition r
do hereoy v . dfy theot the cone s of per2g 1 to 3 of
thic miXxdexkx applicetion are tryg oo My pz-conal knou-
lad 4. 2Rd

Sigied ard v icifid tris 7th dey of Canuary,

1991 in 3ivil Courts lompednd o Lucxnov,

Qelyorth

Veiiviong -
Jlai g,
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7 THE HOM'BLE CENTRAL ADM INISTRATIVE ThTBRUMAL,

LUCKNOW,
P.Co Gocl vee esrea e ‘:ﬁppl imant
Versusg
Union of India & others eees OFposite parties,
4
0.A. No. 188/9C
. FILICATION FOR LIST ING OF TH: CASE
1, That ¢he above noted case was fixed fou
hearing on 5.9,1993,
g C
¥
& 2, That on 6,9.,1983, the case was pusced for
7//<i””’/’;::;ing on 11,10.1993,
%/// 3, That since 11,10,1992 the case hes not been
list=d for hearing,
Go That the case 1s ripe for hearing as the
counitzr affiddavit and rejoinder zffidavit have becwn
zxchanged between the parties,
Ny T at St peeem Arie may e
\X/’ <S’/ 'c\Lﬂ 5. That it is expedient that scue detz may be
l/“
£iy»d for hearing of the case,
Wherefore, it is prayed that the above noted
7 cese may be listed for hearing.
‘ R S ~9\(f,viﬁ,»q/\imw\

Lucknois: Sanjlv| Sz . vastave

Dateds 27.1,1994, { Comsel for applicent



WM P Ao yu .
i THE HON'BLE CENTRAL ADM INISTRAT IVE TRIBUNAL 8
LUCKNOW, ;
)
I
{
!
PiCe Goel cee ecees applicant
Versus
Union of India & others esse Opposite paLties.

i
0.A. No. 189/9C

APIL ICAT ION FOR LIST ING OF THE CASE

- e e e s W e eP S0 we M en v m

1, That the above noted case was fixed for

hearing on 6,9,1993.
|

2:, That on 6,9.1553, the case was posted for
hearing on 11,10.,1993,

3;, That since 11,10,1993 the case has not been

i
liisted for hearing.:

!
4
F
cpunter affidavit and rejoinder affidavit haye been

e?cchanged between the parties, !

|

5’, That it is expedient that some date may be

1

That the case is ripe for hearing as the

!

frtxed for hearing of the case, ‘
Wherefore, ic¢ is prayed that the above noted

chce may be listed for hearing. S
. . ~'"‘""-¢.,...#-ﬂ5’ »

\ - Lo~

/\-., R e J‘-’b-—-}\ \’\'

Licknows Sanj iJ Sr ivastafra
(8}

( Counsel ‘for Applic@nt)

Dated: 27.1.,1994,
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P STRLGGE S AR SRS AND LS DAY S WS . W e . “‘idd——-——ﬂpl?imtiff ‘)f
o lVE | \ dppellent /
O Lo Lo Petitioner
\ Versus
---------- --}—’ :‘Ij’- JE‘E\I’J - -j-:l-é- :L' —-L q‘”@ﬁ
. v \\
Respondent
Opposite Pcrty
dJ‘ ' "'_ A : -
i KNOW #11 men by these present thet I S N 2N RN

Northern Reilw ey, Mors dcb ad do hereby gppolnt end sutho rise
/‘3hri---~-.\ﬁ¢..%.\:.}.§‘.sg3\.-_é{&b:0;"l‘}.- epperryplesd,

end ect for me jointly or sever:lly in the sbovs moted
csse rnc to teke éuch steps r£nd prceedings es mey be
necessary for tie prosecution ¢n¢é Gefence of the seid
mstter, s the c:se me~y be ng for the purpose to mske
sign, verify end plresent #ll necesssry pl-int petitions,
writte:n statements s.d otaer a@cuments to compmmise

the sult sdmit the cleims zad to lodge eco OprSL t money

in court ad to receive peyment from the court of mouney

'J‘(’L)

0142 (eposi ted siia w file ene witharsw cocuments from court
/\ gnd Generelly to set in the pmmises 4@ in £11 proceecings
“L cr:!.si.ng tahereout whether by wey of excution sppesl or
othervise or in @y mehner canected therewitn es effectuelly
t 11 intents ead purposes es I could set if personzlly
present I hereby sgree to motify rnd @ nfim whetever shell
be l=wfully one by virtue of these presents,
In witness wherenf I nereinto set my hrng thi -f_-.[:..--..---.
cey oL el 7/
( -IE\ 9 Jﬂ(-,,"-r’() .
""&P‘\"“P"—'QL\T-'P?' _v /rw-ﬂ-—n}p- -t

b Northem Redlvay
1,
"\' "\_ 7r£~L,s$J l_/('t /{I " —"




\\{\*\\”\2___\Ehe facts and circumstances of the case deposed Ler

e

before thics

contents o~

L the Honlbdie

PN e e e J .
Lon - 1

dench, wacing™,

of 1li9%,

I.,C.Goel,
Yersus

vnion o’ Irdia & Others, ees up,OSite partics,

Counter Reply on be..aif of opposite parties,

.-
"

I, .. KkJSain, aged about 36 years son of ©
R C Jain, Divisional rerso.:el (f.icer, :orgdabas

do -ereby solemnly affirm and ste:e on oeth as

- -

parties to “ile the instant reply on t'izi- he =2

Hon'ble Court, I nave gonr tirou:a t.&

the care and I am fully converreont it

after:

-

T .at the contents of para 1 anc 2

need no com:.nts,

3.

Vroay dence dealed, In re

Ther the conteats of para 3 of the petitica o

re, <iereto Lt L= U=

Aulalecrrigive Jribazl

fhat I ~ave been duly authorised by thz op.usite

in-

2 of tae petition




~

e /!

tiiat the petition ic barred by time as the
petitioner retived in the yesw 1985 and accepted
the pension sanctioned to hir, J..ersalter ae Te-
mained silent for about 5 yraers acd then he
preferred the present a; lication before this
Lon'ble €uart Tribunal.’ heralore, on this ground
alone the petition desewves to »¢ dismier-d through-
out,

4, That the contents of para 4 of the pztition

are being replied as un'er:-

4,1 That the content- of par? 4,1 of the priition

are adnitied t§ the sxtent thrt the petitioner

re:ired as IU%/urade~-ILI(558-750) on 30,6,35. rhe
petitioner joined the Railvay on 5.6.36 as a Tempo~ary
Torks Hist:y on pay s, 80/~ in the grace of 3. 80-160.
A4s admised by the Txecutive Ln,inccr; ~ublic 7orks
Separtment, vi’'e letter dated 10,7.85 mentioning
therein that the petitioner vorked in F'Z from

1,5,46 to 1.6,56 entirely azainct a vork charged

post. The said post vas ot a rejular post and no
pénsionary benefits were svailable on the sope, (a8
Tecutive Inginecr, did not accept the lo- o sharing
the ,ensionary be efit as it ves not alnicrible untexr
the rules, . true copy of t:e said lecter J2ted

10.7.85 is beins annexed as _.incxure Mo -1 to

this Counter Teply.

4,2 That the contents of para 4,2 of the petitien

need no co~~ente, 'owever, it is stated thor L vi-o--



3. o

.

of the forejoing paragraphs of this counter re_ly

the petitioner is not entitled for the cumulative
benefit for the services rendered by him in the

tublic "orks Department. .y thing contrary to above
is denied.

4.3 That the coantents of para 3.4.3 need no commeats.
4,4 That the contents of para 4.4 of the petition

are not admitted as allegéd, hence denied, Ia reply
thereto it is stated that the actual position has
already been explained in the preceding paragzraphs

of tais counter reply. Hovever, it is further staced
that the petitioner vorked asainst a work charged post
and as such the services readered by him in the Depart-
ment of Public Yorks Depariment cannot be accounted
for the purposes of pensionary bene“its and graduity,
The Ixecutive Lngineer, Fublic “Torks Department,
Bareilly vide his letter da.ed 26th iy, 1983 had
informed the Divisional Railvay nanacer, i‘oradabad,
mentioning therein that the petitioner is not entitled
for the pensionary benefits etc, for the setvices
rendered by hia in the rublic Torks De,artment, The
detailed reasons have been disclosed in the said letces
- true copy of the letier Jated 2oth (ay, 1577 is being

a.nexed as _uuiexure io.N-II to this counter reply,

-lowever,ic would not be out of place to mention here

oV
3 g}y thet alon_witn let:er ¢ ted 26,9,83, a letter dated



b

X
VS
~3

i
17.2.82 is also enciosed as Anwxuve of the same
vhich &k clcarly reveals that the dAccounts Qfficer
of .ccountgat General's Office ¥o,3, U.r.(rarsiksharn
and ‘udit Department) has clearly mentioned vide
letter dated 17,2,82 that the petitioner’s case

vas ecxamined but he is pot entitled for the pensionr.y

~enefits for the period he vorked vith the rublic

*'orks Department, A true copy of the letter dated
17.2,82 is being annexed as Annexure lo,R-ILL to

this counter reply.

4,5 Tuat the contents of para 4,5 of the petition
~re not admitted as alleted; ience denied. In eply
thereto it is stated thai the s.:tire facts and
circumstances of the case heve azlready been ment ioned
in the fore oing paragrayhs of this counter reply,

In view of tle same, the petitioner is not entitled
at a1l for the pensicnary benefits o the period in
vhich he vorked vith the :ublic Toriks Department due t.

the reason that he vorked agai.st a vork charged post

vnich vas not existia, in the depsrtmeat, Therefore,
that pericd of service caanot be accounted for the
puryoses of graﬁhity and ;ensionary benelits etc,
ence tnere is no questios of giving any pensionary
benefit or reduity ol this period to the petitione
Totever, a true copy of the letter dated 14,4,82

of linistry of liome .ffairs, neptriment of rersomn
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N

%7

-5m %3
anc wdninistrative Neforme is be o aanere” as Lomcrurce

A

<0,7-1IV to this counter re_.ly vhich clearly indicetes
cbout the persons wiio are entitled for the combined
sensicnary benefits aal sraduity ete, for his services
rendered viti. other Iepsrtment, Yhe cate.ory of those
persons w.o are eatitled for the same has been entioned
therein,fhe case of the petitiorer loes not come under
the .urview of the same hence the .etiticmer’s ciaim

is barelers, untensble and has cot no force.

4,6 Jhet the contents of para 4.6 of the petition are
false, “abulous and fabricated, The contents tierein
have ~ot no force as there are miccoaceived, hence de-
nied, In re_.ly thercto it is state’ thet tie entire
facte znd circumS:ances have alrcady been mencioned in
the “oreroiny perasraphs of thic cocnter reply. it

has zlso been shovn in te abs e o racraphs thot ef to
viy the peciticner is not enticled for conbined pen-
sionery benefits for his servicer reodered vith the
rublic "orkes Departrment,

4,7 That the conteats of para 4.7 of the atitica need no
comment €. llovever, it is staced tact the entive faéts
and circ metances have already bee given in tr=
for:ooirg porographs ol this counter re;ly, ence no
substa tiaL corments cre being o ferec in this ;ara.
4,8 Jher in ceply to rﬁra‘4.8 o” the petition it is

etoied that thie representations ol toe petiticner ver:

roperly eramined,



Lhe matter vas relferred to t.ue concerned de.2rtrent
of State Gomvernment, <he petitioner vas inlormed
re-axdin; inab’lity in coun:ing his servicer ren-
dered in the State uoverament, 2s the concerned

de, artizent refused to accept the pensionaiy liabilicty
as evident from Annexure llo."~1l axd "~II contained
vith this counter re;ly. Any thing contrary to above

is denied

5, That in reply to para 5 of the petition, it is
ctated that the grounds takes therein are false
fabulous and fabri ated acs such those are not sus-
tainable in the eyes of law, as such the petition
deserves o be dismissed:thrcughaoutw

6. That the contencs of pa~a & of the petition
need no corments,

7. That the contents of pera 7 of the petition

need no coments,

8, That in reply to para 8 oI the setition it is
stated that the petitioner is not entitled for the
relief sought in the para under reply. The petition/
application of the petitic ner deserves to be di smissed
¢aroughout, in view ol the facts and circumstan~nes

narrated in t..e forejoing prragraphs of this counter

Teply. .

o



»

T

9. That the contents ol pora © o. the petiticn

need no corments,
of the petition

10, shat the contents of para 10/need no corments,

11, TIhat the contents of peim 1l of the petition

need no comments,

12, That the contents of para 12 of the petition
' v
P

need noc corr ent s,

luelsnew mW&o\GLQ C
Tated: G

VINITICATIL.

I, 4, &. Jain, Divisicnal rersonnel uvfficer,

~.oradabgd, do hersby verify thet the contents of
(pw?&m [« N ¥(k¢ -
parasjof the instant e,::siare true to my jewsonal

knovledge ad those of paras J fo !/ of this counter

L

reply are true on the basls of records rmad-thsse
| o
QV_@Q\ME,V\&S vt O .

POTE o xesirt fﬂ-\h\x@ai /\are believed to be true by me

on the basis oi lezal advice,

Sizned and veri ied on this day of 2o0.2.92

at l'oradabad, \
b"’“\’w Pl

Througn, _
. e
(3 % Shukla)

A"vocate Councel
“peknow  for the opposite pavties,

Daced: lé/z . 1892,
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Copy of lettar lioe3(20)fPan(a) /79 duted tho 31st Mareh 41882 fron

th  ¥inistey of hone Affadrsy vepartment of rorsonnal ind Adudnd st.
rative Refor:s (received uniar p- pu. twent of welosiece & Technologyts
lotter lpe 1W8/82.DCH dataed the 14thy 4prll 1962

wUbge ALLOC/TICE € FaLSICiildl LIASILIT £ Iiv RASRACTICH
L@l 20HARY WALVICE RaiDulwd Gigi 1. GOVARIBMSNT
.y . T [ Uil . A :_‘1 Yy o

I w. directed t¢ sa, that tho Governuant of I. dda hyvo been
considering in co.swltation wita tie otute Gover.:.¢nts tho

aoction of N-rinc, on o reciproeal L. +iy the proportionute
sensicnary liabllity 1 raesvoct ol thooe €1p0s Yy enployoss who

h.d zondered temponary service .nder thae central Jovarrment/stte
wovernments prlor to seeuring posts under tha Vurloeus stat: Govern.
-.ont3/Central Covernment on thelr own volition in r:sponse to ade
Jartisenents or circulars, including those by the Jbate/inion .ublic
A.Vies Commlsuicns, .und she aro oventuwlly cinfimiod inthoir new
20-8% 18 hes sinee boen decided in conawltuticuwith the State
Jovermants t. .t preportion.te ponsicniry 1i.bility 4n raspect of
t@agmuwy tervice roiderod wnder thoe Central govermaent and

viutg Govermonts, tc tho extent sud: service would have aual:fied
sor grant fo pencion un.er the rlas cf tho rospoctive Gov ormment,
Tl be dhured B by che the Governuont concorn.d on « service
S g busdsy o thub the Gover.uent servunts ure alloved the berofit
B coanbing Ui Ay qulifying ..reice votu widesr the Contral Govarn.
~ont and the stute Govertments for grant of pension by the Govern-
nend Tron fare thoy oventually rotiree Tho crutudty, 1fany, riceived
by t.o uovermnent anployee . or tompo. . ry service under the &entrul

o winie ftvormzents willy nowevergh.va te berafunded by hir to

ah Ge/ar. Lont concarneds

2o Jhe Jlvar lont servants claining the benefit of combined service
-items of tiie -bove decisionure likely tofull i:to one of tho
Loli ving catoeporiesie

(1) +i.oce huwving been retarchad from tho oryke of Central/
B Lo vcvorimonts seceur d on tuclr own on loyment under
vbute/ Contral Govte odther -rith or arit..cug interrupticn
wabueon G dabs cf rotrenchumont and dute of new appointnent

() fio.e he . 4le .olding tesioury 1o.ts .nder C ntral/
weilie Jovorimont apply for soots ui. or sh.te/Control
sovarmont &:ough propor d.aunel tdith propor pemmission
¢ Lo wbdnictrodve w.t ority coilccrnedy

Paind

T2

-0 b bllo nolding tenjonuary vouts  wider
Canirul /ot -bo Goverments apuly {or posts wnder
sbute/Contyid Gover ent dirasct vt cut he pemissicn
of tuo aduindutru.ive aut..crisy ecneersoed ongd resign
L.odr provicus Join the nev .ooolnd: cate wnder otute/
Jontral i . 2rn,mnts
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Zhe boneflt may be allovwed to tho OJoverrment sergants

in eateporias(l) and (2) aboves Wiere an enployee in
category (2 ) i1s require for administragive reascns for
satlsfying a technledl roqulreusnt, tc Tender resign.ticn
fgom the Comporary post hald by him befors joining the
nav appoint..ont, a ocartifieate to the effect that sush
rgsignatic .. had been téndervd for aduninistrative reasons
wnd/or to Sutiutg a tepiniecal requiremant tc joind, Kxm
vith proper pemission, the nev gosts ray be 1sm&d by the
uhthority acesrting ths raesign.ticne 1 rocord of this
cortificats ray also he nmale 4nthis serviece beook unier
proper att:statiion to onable Bim to got this beanefit ke
at tho time of retiremsnts Govermment cervants in eategory
(8) Will abvioudly, not be entitled to taler previocus
service for pansio}h ‘

3y The an Ve ar.angameht will not ypply to the employees
of thae Covornmemts of Jummu .ndKushmir and lagalands

4y Those ordars ccme intc {cree th effect 7 roi. the
dnte of 1.sue und cacew of all such Joverirment ervants
retirding on t1s doto and thersafter will be rogulated
aecordinglye

o In s0 Lur as persong serving in th - indlan Audit und
apcounts Dopurtment ure concerncd thase instructicns are
iscsued in consultation with the Comptroll:a:r & auditor
Goneral of Indiae :

'\,;0’}? \",r 3-\/
» V’
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IN THE CONTROL ADMINISTRATIVE TRIBUMAL LUCKNO.
O A No. 189/90

P.C. Goel ‘ evesssssss Petitioner
Vs. |

Union of India & others esesssssssOppe. Parties.

REJOINDER ABFIDAVIT OF THE PETITIOMER

I, P.C. Goel aged about 65 yrs. son of Sri R.Cs
Goel Resident of Bharatdwaj Coloney Near Railway Crossing
Shahjahanpur do hereby solomnly affirm and states on oath

as under -

That the deponent is the petitioner in the
above noted case and as such he has read
counter Affidavit on behalf of Opp. parties
and has un-erstood the contents thereof which

are being replied as under.

20 That the contents of para i1 & 2 of the counter

afficavit need no comments.

3. That the contents of para 3 of the counter
Afficdavit 1s denied and the countents of <the

para 3 of the petion are reiterated as statad.

401 That the contents of para 4.1 of the counter
Contdaee2ee



4.2

403

4.4

465

4,6

6.

“2“

Affigavit needs no commentse.

That in reply to the para 4.2 of the Counter Affi-
davit the contents of para 4.2 of the pétition

are relterated.

That the contents of para 4.3 of the Counter Affidadit

need no comments.

That in reply to the para 4.4 of the Counter Affi-
davit the contents of para 4.4 of the petition are

reiterated.

That in reply to the para 4.5 of the content of
para 4,5 of the petition are reiterated.

That the contents of para 4.6 ¢f the Counter Affi-—
davit ar> not admitted on in reply thex~ to the
contents of the para 4.5 of the petition are reiter-

ated as stated.

That in reply to para 4.7 of the Counter Affidavit
of the contents of para 4.7 of th: petition are

reiterated as stated.

That the cortent of para 4.8 of the Oounter

Affidavit need no comments.

That the contents of the para 5 of the ovongents
are emphatically refutzd an 2Zn reply thereto the

petition are
contents 5 of the/reiterated .

That the content of nara 6 & 7 of the Counter Affi-
davit need no corments.

Contﬁo [ ] 30 .
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7o . That the contents of the Counter affidavit are
denied. The applicant is entitled to get the
reliefs claimed in the pe tition.

8. That the conentes of para 9 to 12 of the counter

Affidavit need no comments.

s Vehed

Lucknow: | ( Deponent )
Dated $2 /7/1 993.

VERIFICATION

I, the abovenamed deponent, do hereby verify
that the contents of paraé 1 toég of this affidavit
are true to my own knowle&ge and these contained in paras

are believed to be true. No part of it is false and

nothing material has been concealed, so help me God.

P ol

?_ . .. - Lucknow ( peponent)

A
Dated 229/9/ 1993.
I fdentify the deponent who has
signed before me. .
Solomnly affirmed before me on Gﬂﬂjam/pm.
by SriP.C.Goel, the deponent, who has been identified
by Sri,ﬁmﬁiv Srivastava, Adv0cate,High Court,Lucknow.
I have satisfied myself by examining the deponen
that he understand s the contents of this affidavit which
c;@m,c;/nhave,been read over and explained to him.
‘\'\'rv\ 1'v . Yy TaAa v\ﬁ V
/(«.LS(. 1 . P i
2y C ( lQC C - b ‘
c - . ,..S(\n)u/ &\ntﬂg/{w /l”‘(('r’i(e {(q S
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